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Shaw Wallace and Companay, CaL'utta, 
Government's intervention was 
sought and one Of the forms of this 
intervention suggested was taking 
over the management of the c"mpany, 

The matter is now being investigat_ 
ed by the Enforcement Directorate of 
the Government of India, The Depart-
ment of Company Affairs have ~  

an order on 18-12-72 u/s 250(4) of the 
Companies Act that any transfer of 
the madOil' - ~  a ~  

Shall be void for a perIOd of three 
years, 

Compensation to Shareholders of 
Textiles Mills by National Tex-

tiles Corporation 

5050" SHRl M, RAM C;OPAL 

REDDY: Will the Minister of INDt:S-
TRIAL DEVELOPMENT AND 
SCIENCE AND TECHNOLOGY be 
pleased to state: 

(a) whether National Textile Cor-
poration has decided not to provide 
compensation to the shareholders of 
the textile mills taken over by the 
Corporation: and 

(b) if so, the justification for such 
a decision? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF' INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR 
MUKHERJEE): (a) and (b), Goverri-
ment have taken over only the ma-
nagement of some textile undertakings 
under the provisions of the Industries 
(Development and Regulation) Act. 
1951 and the Sick Textile Undertak-
ings (Taking over Of Management) 
Act, J 972 These undertakings have 
not so far been acquired by Govern-
ment, There is. therefore, :10 question 
of payment of compensation to the 
shareholders of 5uch undertakings at 

present, 

Use of Industrial Waste 

5051. SHRl M, RAM GOPAL 

REDDY: Will the Minister of 

SCIENCE AND 'IECHNOLOGY be 
pleased to state: 

(a) whether the recently held se.;;i.. 
nar on "materials science lmd techoo-
logy" recommended the establishment 
Of central body for matprials and op.-
timum uSe of industrial waste: and 

(b) if so. the decision of C ",vern-
ment in this regard? 

THE MINISTER OF ll'\lJL:STRlAL 
DEn:LOPl\lENT AND SCTEKCE AND 
TECHNOLOGY (SHRI C. i;,l;BRACVIA-
NIAM): (a) Yes, Sir. 

(b) Government will take a View 00 
the recommendation when it is for-

mally submitted to itl 
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